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- Shri B.S. Mainee, c'oun‘skel‘ for the applicant.
ane present on behalf of the ~“respondents -in spite’

-

g
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of receipt of notice. As such, the case is- beifig decided on. merit.
The learned counsel for the applicant has given an’

undertakmg that the applicant would vacate the- quarter on “or -
- \ AY

“before "31.5.1989. The respondents .are- directed to pay hlm a]l

~his Adues', in_clu_ding gratulty, by that tlme. . It is further directed

that the R\ailways would ‘recover the normal r‘ent payable for the

house in occupatlon of ‘the apphcant and _they will not. charge any

penal rent_or damages because the Rallways have also- unauthorlsedly

-~

. Wlthheld the full gratulty, although Rule 323 of the Manual of ‘l

ar

-'Rallway Pensmn Rules 1950 lays down that the amount w1thhe1d -
should . not exceed 10% of the gratulty or Rs: 1,000.00, whichever

is less. In the 01rcumstances, the apphcatlon is dlsposed of with

the directions that (i) the applicant will vacate the quarter on

_or _befere"31.5.1989 and nd.further time would be{alldwed to him;
(i) the respondents would make full payment of gratuity as ‘admi- .
- - R} L

Ssi_ble to him “déducting_‘:én/ly‘ the normal rent for the hduse ‘and

not any penal rent. There will be no orders on payment of interest

on delayed payment of gratulty. The paymeént will be made before .
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. (B C. Mathur
N - "Vice-Chairman



